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.postal stamp. Issue the notice fixing 15,11,99 for filin

2/16.11,99 -

. CCPA 21/99
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None for the applicant. It appears that notich

could not be issued due to deficit postal stamp of Rs,3/-.
The applicant to file the deficit postal stamp. The
deficit be notified ah the notice board for filing defic:r

show-cause . % N
, . (AKS Verma)
‘SRK A Registrar

'None for the applicant. Notices could not
be issued due to deficit postal stamp which has net been |
supplied uptill now, List the record before me cn 29.11 9
for filing deficit postal stamp, =

Breste—

. (AoKo Vema)
SRR L .+ Registrar

)

3/29 11,99
"’ None for the applicant. Deficit postal
stamp not supplied List the record before me on
XIxxRy29908% 13,12 1999 for filing deficit postal stamp,

. , \B

‘ ( AJK. Verma)
SRK ) ' ' Registrar

4/13,12,99
R None for the applicant, Deficit postal stamp
of Rs.3/~ not filed due to which notices could not be

issued. It appears that deficit was notified on notice
board on 28,9.99: List the record before me on 3,1.2000

for filing deficit postal m_a—p

)
' . ( AcK. Verma )
SRK . . , Registrar
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of Rs.3/~- not filed and not
the record before me on 17
postal stamp,

SRK
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se could not be issued. list
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Registrar
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None for the a
not filed even after noti
board on 28,9.99, List th

Bench on 27.1.2000 for dir#
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Ba that as it may, Shr
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“}%i?w that directed that the
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licant, Deficit postal: stamp :
ing the deficit on notice
record before the Hon'ble
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( AKe Verma >
Registrar
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T:Dunsel for the applicant.

brt, we gather ' that proper *

stamp have not been f@ied by the

applicant inspite of rgpated adjournmentggranted to him.

L Ke Khmar, the counszl has submitted

hout furthsr delay. It is, therefore,
deficit stamp and proper requiéita

s, and thersfifter, notices be %ssued.

and deficit stamp is filed within

two days, it may be li

AR Yesued on 9.3.2000 for hearifd
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18/09,03,2000

CpA 21/99
(0eA. No,330/96)

- None for the applicant,

four weeks time is allowed to file show cause reply,
on 13, 04.&000 for hearing on contempt,

(L. finingliana)/M(A)

9./ 13.4.2000,

Slnce D. 8. is not auailabla today, lat it be .

(s .Narayan)/v.cC,

llsted on 4 5 2000 for hearlng on contempt.

| . 10/4.5.2000
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( L.
Member (A)

None for the applicant,
Shri Vikash Jha, X to Sri G Bose, Rly.counsel.

Showecause reply not filed so far, Four weeks
_ further time is allowed to file the Same, L:lstfit
) o hearing on 4.8,2000,

Memher (a)
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MEM BER (A)
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As D. B.‘ of Court No I is sitting at Ranchi,

or hearing.on contempt on 28 .6 2000.
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©13/07.09.2000 :

Shri Kamlesh Kumar,

The ‘learned
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( L. Hmingliana )
Manbgr (23
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Shri G. Bose,
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presentation of the appli
of .Therefore, there remali

proceeding the contempt
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already been received
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And the same shall be £iled

J Accordingly, the contempt prog
JCPA -stamds disposed of,

ly is filed,
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1eaxned counsel for the

! the shoW-cauSe reply has

his request, -list it for

( rakshman Jh )
. Member ;)’
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unsel for the respondents . |

as per Annexure-3/1l, the re]
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ant has been favourably disogsed
ns no cause of action for
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